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CTRAL A11INISTRATIVE TRIBUNAL 

CALCUM  BENU 

ot 1997. 
( UNLISTED) 

Date of Order 2.5,97. 

P resent: Hon ble Mr.Tusti ce A,K.Chatterj ee,Vice..Cai rman. 

Hon ble Mr. M.S,Mukherjee,Adxninistrative Menber. 

S. SMZN, son of Late S.P,Samanta, aged about 

42 years,Head Drattsman(C) .W.O.T/Calcutta,NeVj 

Of fice.Hastings.Calcutta: 2, now residing at 

EB 123 Salt Lake,Ca1cutta4. 

...Applicant. 

Versus. 

1. Union of India, through the thief of Naval Staff 

Directorate of Naval Agriculture,Sena Bhavan, 

New De1hi1100$. 

2, Warship P rodution 5erintendent, Warship 
40 Overseeking Team, Calcutta Nevy 0 ff1 ca ,Hastings, 

Calcutta-'700022. 

3. Union of India, through the Secretary.Ministry 

of Defenceje1hi1. 

• .Respondents. 

For the pe U tioner: B. Chatte rj ee, counsel, with 
Miss,B.Mondal,counsel. 

For, the respondents: NCNE. 

Heard on: 2.507. 

ORDER 

LChatterieeaVC. 

This is filed as an unlisted motion to-day. None 

appears for the respondents. 



ME 

0 

This application has been directed against an 

order of transfer of the petitioner , who is working as 

Had Draftuan(C) under Warship Production Superintendent, 

Warship Overses(ing Team, Calcutta Navy Of fice,I4eting s,Cal cutt& 

The Order of Transfer has been challenged , as mentioned in 

the application, on the ground of short stay in Calcutta. 

On hearing the 1d counsel for the petitioner and 

on perusal of the application together with annexures, we 

consider it appropriate to dispose of the application with a 

direction upon the respondent no.1, the Chief of Naval Staff, 

Directorate of Naval -griou1t*re.Sefla Bhavan,New Delhi,to 

treat/the application itself as a representation and to dispose 

it of by passing a speaking order and till sucth dispos$ale 

the petitioner shall not be relieved from the post from iii 

he has been transferred , unless he is already released in 

the meantime. 

Order passed this day shall be connunicated by the 

petitioner to all the respondents along with a copy of the 

application and annexures forthwith. 

Certified copy of the Order shall be delivered to 

the petitioner in course of 48 hours. 

(M. S,Mukherj ee) 
MembertA) 

,4? t 

__V'je1.Chai rrnafl. 


